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RE: MATTERS UNDER RULE 377

MR DEPUTY SPEAKER: Now, fur-
ther consideration on the Statutory
Resolution ang the Bill... (Interrup-
tions)

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Sir, before you take up
that further discussion I would like: to
make a submission. Now, these 377-
rule references are there. You allow-
ed many members to raise matters of
public importance under rule 377.
Members make statements here on
the floor of the House. But the Minis-
ters do not even take cognisance of
what is being read under Rule 377.. 1
know you will cite the rule...

MR. DEPUTY SPEAKER: Mr.
Vajpayee, we forward these things to
the Ministry concerned. Whatever
your suggestion is, it should be work-
abie. Ministers have to be in this
House and they have also to be in the
other House.

SHRI ATAL BIHARI VAJPAYEE:
They do not take any cognisance.

SHRI SATISH AGARWAL (Jaipur):
Under rules they are bot bound to re-
ply here on the spot; they can choose
to reply later; but at least some time.
limit should be there. At least with-
in a week’s time they should reply.

MR DEPUTY SPEAKER: Your vxews
have been noted.

SHRI SOMNATH CHATTERJEE
(Jadavpur): You were good enough
to accept some of these matters under
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Rule 377,—seeing the importance and
the seriousness of the subjects. Now,
Sir, it is quite obvious, they cannot re-
ply. But they are not even present.
Some time limit should be there when
it is routed through the Lok Sabha
Secretariat. Then we will know.
Therefore, my point is, when the mat-
ter is treated to be serious by the hon.
Speaker, the Ministers (Interruptions)

do not take it to be serious. That 1s
my whole point.

MR. DEPUTY SPEAKER: Govern-

ment has noted. I have called Mr.
Sharma.

SHRI RAMAVATAR SHASTRI,
(Patna): What js your ruling?

.MR. DEPUTY SPEAKER: Mr. Shas-
tri, you Rave not raised any point of
order, for me fo give a ruling. T know
when I shoulq give my ruling. ..

SHRI G. M. BANATWALLA (Roo-

nani): Sir, the Home Minister is not
present.

MR.  DEPUTY SPEAKER: Mr.

Sh_arma, you have already taken 19
minutes, . . .

SHRI G M BANATWALLA: The
Home Minister is net here; we are
discussing an important matter. The
Home Minister is not present . .

MR DEPUTY SPEAKER: He is
coming.

SHRI“ATAL BIHARI VAJPAYEE:
Even Minister of State is not there.

MR. DEPUTY-SPEAKER: Hon, Mem-
bers, he is coming here, He has gone
to see the Speaker. He is coming. It
is a jeint responsibility of the Cabinet.
You know any Cabinet Minister can

do it. Mr. Stephen is here. He s
coming.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M, STEPHEN): Any
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Minister can take charge of it. I am
in charge of it. (Interruptions)

MR. DEPUTY.SPEAKER: Under
what rule you are insisting this?

SHRI RAMAVATAR SHASTRI: Un-
der what rule you are saying that?

MR. DEPUTY-SPEAKER: It is a
joint responsibility of the Cabinet. The
Cabinet Minister is here.

SHRI C. M. STEPHEN: The Minister
is piloting the Bill on behalf of the
Government. When the discussion
goes on, the convention is, one Minis-
ter must be here to follow what s
going on, to take note of it, to take
action on fhat. That is the conven-
tion, Sir. Government is represented
here; I gm in charge of it; I am here,

MR. DEPUTY-SPEAKER: Moreover
he is coming also.

SHRI C M STEPHEN: I am ia charge
of it. (Interruptions)

MR. DEPUTY¥*SPEAKER Mr.
Sharma, you may please continue. I
do not like time being wasted. Already
Mr. Stephen on behalf of the Gov-
ernment has replied. The convention
is that some Cabinet Minister must be
present. ‘That is all. He is there.

AN HON. MEMBER: Apologise.

SHRIC M STEP‘HEN: Apologise for
what? Must I apologise for being pre-
sen{ here?

SHRI ATAIL BIHARI VAJPAYEE:
For your colleague.

SHRI C, M, STEPHEN: I am here
taking charge of it under instructions
and I am here, to represent the Gov-
ernment, (Interruptions)

MR. DEPUTY-SPEAKER: He is com-
ing here; it is all right; yes, Mo,
Sharma. (Interruptions)

MR. DEPUTY.SPEAKER: All right;
I don’t mind; you take the credit that
because you have raised he has come.
(Interruptions)




